ACT No. XX11I or 1857,

By

Passep BY TmaE Leeisnative Councin, or INpia.

(Received the assent of the Governor Genéral or the 18ih J@/Zy 1857.)

A\I Aot fo provide for the good order and discipline of certain Volunteer Corps,
® v and to tnvest t/zem with certain powers,

‘WhERsas, in consequence of the rebellion and disturbances which
unhappily exist in many parts of the British territories in
India, many loyal subjects of Her Majesty have volunteered
their services for the protection of life and property and the preservation of
the peace, and have with the sanction of Government associated and enrolled
‘themselves as Military Corps under the command of Officers appointed for
 that purpose ; and it is necessary to provide for the good order and discipline
of such Corps, and to invest them with certain powers: 1t is enacted as
follows :—

7 Preamble.

L. Every member of any such Corps, or of any other Corps which may
Mombors of Volug. D associated or enrolled with the sanction of the Gover-
teer Corps tobe subject o1 General in Council or otherwise according to the

to the Articles of War

f%r ;‘,]ixe %urfgeig} TéOOPS provisions of this Act, shall, for all Military offences of
[ ¢ LLast india voni- N ° °
vany, so far as they are  which he shall be guilby whilst on actnal duty or onm

applicable to Officers parade, be subject to the Articles of War for the European
Ak, - Officers and Soldiers of the East India Company, so far
as the same are applicable to Officers and consistent with the provisions
| Proviso, of this Act. Provided that no such person shall, for any
offence against the said Arbicles, be subject to the punish-
went of death.

I, General




ACT No. XXIII or 1857,

II. General Courts Martial shall be convened and appointed by the
Commandmcr Oiﬁcer of the Corps with the sanc’mon of uhe

Gours meal Mlhtary oﬁ”ences of which any member of such Corps
shall be crullty whilst on actual duty ; and no sentence of such Court Martial
shall be put into execution until after a report of the whole proceedmgs shall
‘have been miade to, and the sentence shall have been -confirmed by, the
Governor Greneral in Council. 'The Governor General in Council may commute
any such sentence, gor a less pumqhment or paldon the offerider..

I11. General Courts Maftial shall consist of not less than thirteen -
General Courts Mar- Members of the Corps; and every member of the Corps,

tial. whether an Officer or not, shmll bp competent to sit and act
as a member of such Court Martial

IV. Regimental Courts Martial may be convened by the Commanding
Reoimental ‘Courts Officer of the Corps, and shall consist of not less than
Martial. thr_ee mexnbers of the Corps. -

V. The proceemﬂgs of. Courts Martial convened an&er ﬂllS Act qhaﬂ
Proéeediugs of Courts P& conducted accord ding to ‘the laws and customs apt)hcable
Waitial ‘Lo Courts Martial held under the aid Ar‘clcles of War for .
the Earopean Ofr’ icers and Soldiers of th he . East adia Company, . e\;cep‘c'
so far as the same are mcons1stent with the provizions of this Act

VI, Any person enrolle& a8 a member{of such Corps‘ Whe’bhér he shall

Members nob on_ac- "have been elected or commlsqmnecl as an Officer in such

fual duty may quit the - Corps or not, may, except whilst on actual duty, quit the
Corps after seven days™ : oo o e el .
previous notice in writ- - Corps upon giving to the Officer commanding the Corps
mg, or without notice if
allowed by the Com- seven days’ previous nomce in writing of his mtentlon 80

manding Offcer, - to do, or without such notice if the Commanding Officer of
-the Corps shall consider it reasonable to allow him so to do.

VII. Every Commission to any member of such Corps, appomtmg him
Commissions o 0. a0 Officerin such Corps, shall cease upon the retirement

vers to cease on fhelr op digmigsal of such member from the Corps.
vetivement or dismissal,

VIIL 'Every




E]
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VIIL e*y perqon who shall have received any arms, ammumtmn,
utx ements,. or. uniform, belongin

$o, Glovernment, or

D@hvery of arms bes 2.5

Jonging to Government which shall hav@ heen furnished from the public stores or

by “menmbers quitbing
the Corps.

or upon his dismissal therefrom, or whenever he shall be
required so to do by the Commanding Officer of the Corps, or whenever the
said Corps shall be disbanded, deliver up to the Commanding Officer, or such

. person as he shall ap‘pomt to recelve the same, all ‘such arms, ammunition,
accoubrement% ‘and tmiform it good order ahd’ foondition, ¥ reddonable wer ke o

thereof only excepted ; and in default thereof he shall pay such sum of money
as shall be adjudged by a Regimental Court Martial to be assembled for that
pﬁrpose by the Commanding Officer of the Corps, which adjudication shall be
deemed a judgment and may be enforced by any Court of Civil jurisdiction

under the provisions of Acts XX XIIT of 1852 and XXXIV of 1855,

IX. No member of such Corps shall be bound, without his consent, to

o wwomber bound to S€TVE OF proceed on duty beyond the limits within which he

serve beyond  certain  shall have voluntarily engaged to serve or proceed on duty '

distance.
crstance in accordance with the terms upon which the Col"PS to

ai; the pubhc expense, shall, upon his quitting such Corps, |

e

» which he belongs shall have been constituted ; and in case no such limits shall -

have been fixed, he shall not be liable to serve or proceed on duty beyond four
miles from the place at which he was enrolled

X. The Commanding Officer of the Corps may frame such general ruleg
Co‘mmanding Officer 28 he may think fit for regulating the times at which and
to frame rules. ‘the manner in which the duties of the Corps and of the
several members or detachments thereof shall :be discharged ; and such rules,
when sanctioned by the Governor General in Council, shall be binding on the
Corps and on the several mémbers thereof. '

XI. If any mémber of such Corps, being warned for actualduty other

than drill or parade, shall without reasonable excuse neglect
Punishment for not
attending acbual duty

;tjfde than dill or o General Court Martial, to a fine not exceeding ome
: hundred Rupees, or to simple dismissal from the Corps or
to dismissal from the Cok 'ps as unworthy to belonv o 1.

to attend such duty, he shall be liable, upon conviction by -

X,H} It
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XII. If any member of such Corps shall without reasonable excuse

abtﬂ?;‘i?ﬁfﬁ% Olf ‘;’,;1236 a,ppomted for that purpose, or shall be guilty of any neglect.
;ilgfif;ﬁ%ﬂ;ﬁ%yﬁ?me of duty or other Military offence which in the judgment

of the Commanding Officer of the Corps will be sufficiently
punished by a small fine, he shall be liable to pay such sum, not exceeding

fif ty Rupee% as a Regimental Court Martial shall adjudge.

- XIIL “In cas% any member of such Oorp% ‘shall neglect or refuse to pay v

Punishment for non. 30y fine to. which he shall be sentenced by any Court
-~ payment of fine. Martial, within such time as shall be fixed by the Com.
manding Officer of the Gorps, he may be dismissed by the said Commandmcr
Officer from the said Corps ; and évery dismissal shall be recorded and reported
to the Governor General in Council.

XIV. Every sentence of a Court Martial, by which a fine shall be imposed,
shall be deemed a judgment and may be enforced by any

Court of Civil Juqum‘bmn under ‘the prov:tsmns of Acts
XXXIIT of 1852 and XXXIV of 1855. $ '

Recovery of fines.

XV.: Evely mounted Ofﬁcer, and every. moun‘ted or&erly of such Gorps .
‘Exemption . from and every member of such’ Corps for the time during
horse-ax. which he shall belong to a troop: of Cavalry in such Corps,
shall be at liberty to keep one hérse without be1no liable -to pay in respect
thereof any tax 1mposed upon horses. - Bl wll :

- XVI It shall be lawful for any member of such Corps, whenever he
 Power to disarm per- may ‘be in discharge of his'duty as a member of the Corps,

- BOms. and wheresoever he may then ‘be, to' disarm anyperson,
not being .in -the Military or Naval Service of the Queen or of the East India
Company, or a Police Officer, who shall be found between sun-set and sun-rise
in any public street, thoroughfare, or other public place, armed with a sword,
spear, gun, or other fire-arms or warlike instruments without a pass-or license
for that purpose’from the Commissioner of Police or other: Officer authorized
" by Government to grant such pass; and also to disarm any person who may be
found armed at any time-contrary to law or to any. order. of Government in
any public street, thoroughfare, or other pu.bhc place and also to apprehend and
: : dehver

,;;;Q%egleot to,attend drill. 0Ty parade at.such.times as-may bex.
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deliver over to a Police Officer any person so found arimed, in order $hat he
_ may be dealt with &ceordmo" to law; and the weapon so seized shall be forfeited
to Governmént ise’ dealte with according: o law. .or.

he, orders. of
Government." "

‘ Y A \ ¥ * ‘ . -
R._XVH, It shall also be lawful for any member of such Corps, whenever
he may be on duty, to prevent any disturbance of the pub-
Also to prevent dis- B
burbances of the public  1C Peace ; and to disperse any persons whom. he may find
“'peace, to_disperse un- . ‘
vt wssenmbiios,”and asgembled ‘together to the numbel_of five or more wrthout
to apprehend certain reasonable canse between sun-get and sun.rish any D
suspected persons. .
lic street, thoroughfare, or other public place in which such -
member of the said Corps may be in the discharge of his duty ; and also to
" apprehend any person against whom there shall be reasonable grounds to suspect
that he has committed or is aboub to commit any offence against the State, or
that he has aided or is about to aid any other person in the commission of such
offence, or that he has incited or is about to incite any person or persons fio
mutiny or rebellion or other offence against the State ; and to deliver him over
to some Police Officer.

XVITI. Whoever agssaults or resists, or aids or assists any person in
- assaulbing or resisting, or incites any person to assault or
Penalty for -assault- - o : e : 012
ing or resisting men- resist, any member of such Corps in the execution of his
Egﬁ; d;“ty execution of  qyty  shall be liable, on conviction before a Magistrate
or Justice of the Peace, to a fine not exceeding two hun-
" dred Rupees, or to imprisonment for any term not exceeding six ea,lendar
months with or W1thout har& labouy. ‘
XIX. The ‘Word “ Ma,omt rate” shall include Magistrates of ~Police,
: xercising the powers of a
Interpretation of the *Joint Magistrates, and pelsons exercising p
word “ Magistrate.” ﬁ[aulsthte o

XX, Corps may be emoﬂed in the Presﬁencles of Fort St. Geome and
Bombay respectively, or, if the Governor General in Coun-

Enrolment of Vo-
Tunteers Corps in the cil shall so order, in the Iieutenant Governorship of
othor Presidencies, de. Bengal, or in the Lieutenant-Governorship of the
North-Western Provinces, or in the Punjab, or in the Provinces of Oude
Nagpore, or other place ; and all powels hereby vested 1in, and acts
' ' - required
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‘required to be sanctioned or confirmed by, the Governor General of India
in Council shall, as regards Corps enrolled in either of the Presiden-
v cies of Foru St George or Bombay resmectwely; be .exercised, sanctioned; or . .. i
confirmed by the Governor in Council of such Presu"lency ; and; if the - .o

Governor General in Council shall so order, may, as regards Corps to be enrolled )

within their respective jurisdictions, be exercised, sanctioned, or confirmed

by the Lieutenant-Governor of Bengal or the Lieutenant-Governor of the -

North-Western Provinces, or by the Chief Commissioners of the Punjab and

Oude respectlvely, or the Commissioner of Nagpore, or such other Officer as
# e the Goverhor Gen‘%lal in ‘Coutcil shall au’chonze in ohaf; behalf: -

XXI. No suit, action, or other proceeding Slad be commenced or pro-

. Limitation of suits, Secuted against any person for anything done in pursuance

&e. of this Act, without giving to such person a month’s pre-

vious notice in writing of the intended action and of the cause thereof, nor
after tender of sufficient amends, nor affer the expiration of three months
- from the accrual of the cause of action or other proceeding.

X XIL. Every person who shall have been enrolled in any such Corps before
Yodemnity for acts the passing of this Act shall be entitled to the benefit and
done before the passing - protection of this Act, @nd;g hereby. indemnified . for all .
of this Act. ‘acts done by him in the discharge of his duty, which he
would have heen. a;uthonzed to do by this Act if it had been in force at the

time. o - _ L

XXIIL - A certificate of enrolment in such Corps,: signed by the Com- ,
Oertificate of Com- mandmg Officer thereof, shall be primd facze evidence of

‘; mending Officer o bo fyych enrolment without any further proof.
: evidence of enrolment.’

XXIV. The Governor General in Council may disband any Corps
Power of Governor enrolled under the provisions of this Act, or remove from
General  to  disband  g},5 Goppg any ‘member thereof, whenever he shall think

Corps or remove mem-

bers. - = 113 necessary or proper so to do.
Act not to extend to XXV T his Act shall not e\itend to any Volunteerg
Volunteers listed or

mustered and in pay. hsted or mustered and in pay.

et R Qe




